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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PATNA BENCH, PATEA -

O:A. No. 468 of 2005

Date of order : August 10, 2005

CORAM
Hon'ble Shri Mantreshwar Jha, Member (A)
Hon'ble Ms. Sadhna Srivastava, Member (J)

Smt. Kanchan Kumari
Vs.
Union of India and ors.

Counse] for the applicant : Shri A.N. Jha
Counsel for the respondents : Shri B.N. Gupta

ORDE R (Oral)
By M. Jha, M(A ) :- |
Heard leamned counsel for the applicant as well as
respondents.

2. The brief facts of the case are that the applicant had
applied for the post of Postal Assistant on the basis of certificate
granted by the Central Board of Higher Education. This certificate

was, however, considered as bogus by the official respondents as
per order at Annexure A/3, whereby the candidature of the
applicant was rejected. It is submitted on behalf of the applicant
that she has filed representation at Annexure A/4 dated 7.1.2005,
which is still pending for consideration.
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3. The leamed counsel for the respondents , however,
submits that since the applicant has submitted a certificate by an
Institution which is not recognized, it is not possible to consider her
candidature. | '

4. The learned counsel for the applicant refers to a
judgment of Additional Metropolitan Magistrate, Teesh Hazaari
Court, Delhi in support of his contention that the certificate
awarded by the Central Board of Higher Education is not bogus but
an appropriate certificate.

5. After hearing both the parties , without expressing any
opinion on the applicant's case, the official respondents,
particularly, respondent. No. 3 ie., Sr. Superintendent of Post
Offices, Lucknow is directed to dispose of the pending
representation of the applicant by passing speaking order within a -
period of four months from the date of receipt/production of copy
of this order.

6. The OA is, accordingly, disposed of at the stage of
admission itself, with no order as to costs.
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